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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4.NO. 51/93 with M.A, 365/94
T.A. NO
DATE OF DECISION 31-3-1995
Ex, Captain Romeshlumar Kapur Petitioner
Mr, <.,S., Jhaveri Advocate for the Petitioner (s)
Versus
Unicn cf India and Others =~ Respondent
Mr, Akil Kureshi B ___Advocate for the Respondent (s)
Mr, D,A, Bhambhania
CORAM
The Hon’ble Mr. V. Radhakrishnan Member (A)
The Hon’ble Mr. Dr, R.K. Saxena Member (J)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? \
2. To be referred to the Reporter or not ? K\’ﬂ”
8. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?




2

Ex, Captain Romeshkumer Kapur
GB 10 Sector 9
Gandhinagar, Applicant,

Advocate Mr, K.,S, Jhaveri
Versus

1., Unicn of India
Notice to be served
through the Secretary
Ministry of Personnel
PG & Pensions (Deptt of
Personael & Training)
New Delhi,

2, State of Gujarat
Notice to be served through
the Chief Secretary to
the Government of Gugarat,
General Administrzticn Deptt,
Sachivalaya Gandhinagar,

3. Unicon Public Service Commission,
Notice to be served through the
Secretary, UPSC
Secretary, UPSC Dholpur House,
New Delhi, Respondents,

Advocate Mr, Akil Kureshi for respondent No,1
Mr, D.,A, Bhambhania for respondent No,2

ORAL JUDGMENT
In Dates 31-3-1995,

Ced, 81/93 with M,A,365/94

Per Hon'ble Shri V, Radhakrishnan Member (A)

Mr, Akil Kureshi, learned ccunsel for the respondent ,
p.aces on record a copy of letter dated 9-12-1994 issued by the
] MDepartment of Personnel ancd Training and gives a copy tc Mr,Jhaveri,
/ % learned counsel for the applicant.,

003000




2. In view of this letter Mr, Jhaveri, secks
pemmissicn tc¢ withdraw the 0,A, with liberty tc agitate
the matter afresh with reference tc decision cconveyed
by this letter, Permission granted as prayed for, 0.A.
No., 81/93 stands disposed cf acecrdingly., No order as

to costs, M.,A, 365/94 doces mct survives,

N ] / Lﬂb

(Dr. R.K. S,axefﬁ{)"/m (Ve Radhakrishnan)
Memke r (J) Merber (A)
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CENTRAL ADMINIS VATIVE TRIBUNAL
AHMEDAB/.» BENCH

Applicatien No. calgi(ay

oL ¥

Transfer Apvplication No.

CERTIF ICATE

Certified that no further action Is required to be taler ang

the case is fit for consignment t-~ the Record Rec-m

(Decidnd)

Dated & 25 04.Gg

Countersign s

fu{bu/’/<ﬁ7 -~ Signature offthe Dec Moo
S rars

b/l/(/g“ﬁ Assi

Section Cfficer.
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